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'THE EAST PUNJAB HOME GU
ACT, 1947, ARDS

EAstT PUNJAB Act No. VIII of 1947

[Received the assent of His Excellency the G
East.Punjap on the 4th December,y1947, a(;::?rp?;; ﬁ)fg{
published in the East Punjab Government Gazette
(Extraordinary) of the 8th December 1947.]

Year No. Short title Whether repealed or otherwise
affected by legislation

1947 .. | VIII | The Punjab Home Amended in part by East Punjab
Guards Act, 1947 Act XXXI of 19492

Amended in part by the Adaptation
of Laws Order, 1950

Extended to the territories which
immediately before the 1st Novem-
ber, 1956, were Comprised in the
State of Patiala and East Punjab
State Union, by Punjab Act No. 13
of 19582,

Amended by Punjab Act No. 42 of
1960+

Amended by the Punjab Re-organisa-
tion (Chandigarh) (Adaptation of
Laws on State and Concurrent
Subjects) Order, 1968

————

Gazetre rdinary 50 ; for proceedings in the Assembly,
Eggt Iz’ousgj%)gml?cgislaﬁv)é ﬂg{nﬁ?:genebates, Volume I, 1947, pages 178-79 and
7 Government
*Fo biects and Reasons, see East Punjab
Gazette, (li?.xtsnf:m:g;y) 0594‘9:: Jpage 1098 ; for proceedings in the é,%’ﬁ?%'%’é see
t Punjab Legislative Assembly Debates, 1949, Volume 1V, pages
, zette
Extro TOT statement of objects and Reasons, se¢ Punjab Government Ga
(Extraordinary), 1958, page 546K.. =

nt Gﬂzeﬂ'e »
(Extra FOT Statement of Obgem and Reasons, see Punjab Governme
raordinary), 1960, page 1958.
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~ " An Act to provide for the cosntitution of [Punjap 33~
Guards.] -

1t is hereby enacted as follows :—

Shon " commence. 1. (1) This Act may be called the '[Punjap

ment. Guards] Act, 1947.

(2) It extends to the whole of the [Uniop territoy,
andigarh. .
o C?j’) It gshall] come into force at once.
O 2. The 3[Central Government]4may for any gy,
of Cundigarh ~ constitute a body to be called the ‘[Union territory o
Home Guards.  Chandigarh] 3{Home Guards] the members of Which ghy
discharge such functionsin relation to the protectioy of
persons, the secutity of property or the public safety ag
may be assigned to them in accordance with the provisiop
of this Act and the rules made thereunder.

H()me

A robement of 3 The3[Central Government] may appoint a

members. members of th[c ‘[anion Territory of Ghandigarh] [Home
Guards] so many persons who are fit and willing to serve
as such, as the S[Central Government] may see fit to
appoint and may appoint any such member to any office
of command in the ¢[Union territory of Chandigarh

S[Home Guards].

“members. " ° 4. The %[Central Government] in any area may at
any time call out a member of the [Union territory of
Chandigarh] *[Home Guards] for training or to discharge
any of the functions assigned to the [Union territoty of
Chandigarh] *[Home Guards] in accordance with the
provisions of this Act and the rules made thereunder.

Powers, protection 5. (]) A member of the ¢ Union territory of Chandi-

sndeontrol. " oarh] S[Home Guards] when E:alled out und%r section 4
shall have the same powers, privileges and protection as
an officer of police appointed under any law for the time
being in force.

1. Substituted
No. 42 of 1960

e

for the words “East Punjab Volunteer Corps” by Punjab At

2. Substituted for the words “S'tate , ‘L : anisation
= ; ] of p ' Punjab Re-org
((_handlgarh)' (Adaptation of Laws on State an?lngol:mu?gertllthull;;%jcls) Order, 1900

3. Substituted for the words “State Goverament” by ipid.

4. Substituted for the words “Punjab* by ipid.

3. i “ f
1960 Substituted for the words Voluatear Corps” by P unjab Act No. 420
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(2) No prosecution shall be ipsti
A e :
memt()ier of the *[Union territory of 1igﬁgzé?d 1 ot @
Biards i respet of anyiny Sone e THoms
be mber eice ¢ n.’tl_the discharge of his functicl)) et
me ' pt with the previous sancti ns as such
Gov%rr%l‘illent]. on of the 3[Central
2[Hon;e ('?unz;fcliré?%i of the ![Union territory of Chandigarh] Control by ofice
L7aid of the pOIicee?ofgéleghgﬁt l;mder section 4 dixgectl)]r o Polc ore.
the officers of such forqe,’ in sucherr?z{lr:llfgr tggdc(zntrol of
extent as may be prescribed by rules made underosegggg

7. (HIf . .
] T G g o gt "
without sufficient exc ut under section 4
order or to dischargeu;?snqurlliitizr?sr ggfgsisl;&lfbey f Suﬁh
[Union territory of Chandigarh] 2[Home Guargg]oorttg
obey any lawful order or direction given to him for
the performance of his duties, he shall, on conviction by a
competent Court, be punishable with ‘[simple imprisonment
for a term which may extend to three montls or with fine
which may extend to one hundred rupees or with both].

5[(2) An offence under this Act shall be cognizable].

8. The 3[Central Government] may by notification Delegation  of
and subject to any conditions which may be specified Powers.
delegate its fuctions under sections 2, 3 or 4 to any person

or body of persons.
9. “The %[Central Government] may make

consistent with this Act—
f control by officers

(a) providing for the exercise o .
of the police force over members of the '[Union

territory of Chandigarh] 2[Home Guards]
when acting directly in aid of the police force ;
(b) regulating the organisation, appointment, con-
ditions of service, duties, discipline, arms, ac-

ts and clothing of members of the
o te of Chandigarh] 2[Home

I[Union territory _
(l.:?uards] and the manner 10 which they may

be called out for service o O
T Subsiituied Tor tho word “Punjab” by the Punjab %8 G
garh) (Adapta‘.tion ofof,awes \:m State and Concurrent Sublectsf)'ut?j;%e‘rhgs%o. 42 of
19 602 Substituted for the words *‘Volunteer by
L ; isation
Substituted for the words “State Government” by ‘h§ Il’al;%l; %?d:rr g?géss.
(Chandigarh) (Adaptation of Laws on State and Concurrent SUF0so ™ rupees
punt  Substituted for the words @fine which may be extende
unjab Act No. 42 of 1960

6rules Rules.

i . ) of 17th
6 F Gazette (Extraol dinary} © qated
. Orl&glos, e Eaitzlf—"—‘?%b Notification No. 1012'H47I_!1058’1't
IR P : 5384-H-50/1/3630, date

l Di
ISSTD mber, 1947 ; and Notification No.
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rring on members of the 1 Un; |

2 cg?f ?Zhan%igarh] 2[Home Gllasz] P Cgolt-gll:r'tﬂry
their office any powers, other tj Sn magisng y

or judicial powers, exercisable by gy teﬁ&l
under any law for the time being in fOrcep?r:On

] nd

() ggg;:ril:){. for giving cffect to the Provision,

Repeal of Ordinan- 10. The East Punjab National Vo]

Unteer -
=T PO Ordinance, 1947, is hereby repealed. o

! Substituted for the word “Punjab” by the Punjab Re organisatj .
garh) (Adaptation of Laws on State and Concurrent Subjects) Order, Iggg. (Ch“ﬂdl-

*  Substituted for the words . “Volunteer Corps”

1960 by Punjab Act 2



